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Notice of Contempt of the House and Breach of Privilege.
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we protest and

walk out 
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to do away with

multiplicity fo authority. Shall the government consider

Unauthorized colonies



13

P.W.D.

P.W.D. uniformity

P.W.D.

I think  this will be appreciated by C.M. also.

Multiplicity

I will request you humbly to think over it.

P.W.D.
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P.W.D.

P.W.D.

P.W.D.

P.W.D.

P.W.D.

P.W.D.
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P.W.D.

M.C.D.
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M.C.D. M.C.D.

This should be done.

in case

M.C.D. P.W.D.

P.W.D.

M.C.D. P.W.D. Encroachment

M.C.D.

M.C.D. P.W.D. P.W.D.

P.W.D. M.C.D.

Unauthorized regularizad colonies M.C.D.

Unauthorized M.C.D.
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Unauthorized regularized colonies

P.W.D.

M.C.D.

P.W.D. 

Unauthorized

regularized colony, regularized

Unauthorized regularized colony

Unauthorized regularized colonies

Unauthorized regularized colonies
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Unauthorized

regularized colonies

Unauthorized regularized colonies
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Unauthorized regularized colonies

basic amenities provide 

Unauthorized colony

authorized 

automatically

Unauthorized

regularized colonies regularized colony
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typographical mistake 
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XL-8D
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patch-work

patch-work  immediate start
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Delhi Airport Station
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S.N. Name of Road Start point End Point

Roads in the Constituency of Sh. Jai Kishan, MLA

1. Nangloi Rly. Stn to Nangloi Rly. Stn.Corossing Sultanpuri Bus Terminal

Sultanpuri Bus Terminal

via Jalebi Chowk

2. Sultanpuri Bus Terminal to Flood Control Drain. Sultanpuri Bus Terminal

Flood Control Drain

3. Sultanpuri Main Road Flood Control Drain Jalebi Chowk

4. Shani Bazar Road Nangloi Rly Crossing Sultanpuri Bus Terminal-G

Block Sultanpuri Road

5. H Block Road H1/99 Sr. Sec. School H3/1 Hari Enclave Ward

No. 39 Sultanpuri
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6. Jagdamba Road Main Sultanpuri Road D-5/244(Jagdamba Market)

Sultanpuri

7. Bhalla Factory road Main Sultanpuri Road F-7/36 near Friends

Enclave Ward No.40

8. G Block Road Sultanpuri Shani Bazar G-Block
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DIRECTORATE OF EMPLOYMENT

GOVT. OF NCT OF DELHI

5 SHAM NATH MARG, DELHI 110054

REGISTRATION

Total Live Registration Male Female Gen SC ST OBC

803438* 576894 226544 472927 211331 12389 106791

as on 14.05.2012

DIRECTORATE OF EMPLOYMENT

GOVT OF NCT OF DELHI

5 SHAM NATH MARG, DELHI

PLACEMENT FOR THE YEAR 2010

Month Req no. Name of Org. Name of post Placements

GEN SC ST OBC PH Exser Total

1. Mar. 2010 2010001752 CBI Steno 2 3 5

2. Mar. 2010 MECON LTD Assistant 3 3

3. Mar. 2010 2010000280 CBI Steno 1 1

4. Apr. 2010 2010000261 NIA Steno 4 1 2 7

5. May. 2010 20100001031 ESI Dispensary Water carries 2 2 4

6 Jun. 2010 2010001031 ESI Dispensary Water carrier 1 1

7 Aug. 2010 2010001705 CBI Sr. clerk steno 1 1

8 Aug. 2010 2010001133 DTC Conductor 3840 2042 37 2088 8007

9. Aug. 2010 2010001295 DTC Driver 124 28 2 79 233

10. Aug. 2010 2009000179 National legal LDC 1 1

service auth.

11. Aug. 2010 2009000212 Sr. A.S. PGT Psy 1 1

Khalsha Sr. Sec.

School
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12. Aug. 2010 2009000211 Sr. A.S. Khalsha PGT commerce 1 1

Sr. Sec. School

13. Aug. 2010 2009000215 Sr. A.S. Khalsha Assistant 1 1

Sr. Sec. Shool

14. Aug. 2010 2009001488 LIC of India Waterman 52 17 8 4 81

15. Sept. 2010 2010001015 CCRT LDC 1 1

16. Sept. 2010 2010001584 Bharat Project Assist 2 1 1 4

Petfolium Corp.

17. Oct. 2010 2010000006 Bharat Attendent iv 1 1

Petrolium Corp.

18. Nov. 2010 2010000235 MCD, Edu. Nursery Aya 107 109 3 62 9 290

19. Dec. 2010 2010001355 Dilhi Social Driver 1 1

Welfare Board

20. Dec. 2010 2010001714 Duttercup Data Entry Opr. 1 1

Conf. Ltd

21. Dec. 2010 2009000260 Sr. Guru teg PGT PB. 1 1

Bahadur Khalsa

School

22. Dec. 2010 2009000261 Sr. Guru teg PGT. Comm. 1 1

Bahadur Khalsa

School

23. Dec. 2010 2009000265 Sr. Guru teg TGT Maths 2 2

Bahadur Khalsa

School

24. Dec. 2010 2009000266 Sr. Guru Teg Asstt. Tr. 2 2

Bahadur Khalsa

School

Total 4148 2203 50 2239 11 0 8651
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DIRECTORATE OF EMPLOYMENT

GOVT OF NCT OF DELHI

5 SHAM NATH MARG, DELHI

PLACEMENT FOR THE YEAR 2011

Month Req no. Name of Org. Name of post Placements

GEN SC ST OBC PH Exser Total

1. 2011000010 CBI SCS 4 4

2. 2010001150 Bhai Joga Singh UDC 1 1

Khalsha Sr. Sec

3. 2009000307 National Archives of India Mechanic 1 1

4. 2010001053 CBI LDC 3 3

5. 2011000019 Ministry of Labor & Jr. Hindi 1 1

Employment Transla

6. 2011000368 ESI Water Carrier 2 2 4

7. 2010002096 Becil Clerk 1 1

8. 2010002099 Becil Mali 1 1

9. 2010002179 Gcmmfl F.S.R. 1 1

10. 2010000058 NPM Peon 1 1

11. 2010001349 Coast guard Driver 1 1

12. 2010001351 Coast guard Fitter 1 1

13. 2011000595 Pvt. Hospital Fin. Analyst 1 1

14. 2010001825 CBI SCS 3 1 4

15. 2011000501 St. Anthony's Girls TGT Maths 2 2

Sr. Sec. School

16. 2011000502 St. Anthony's Girls TGL English 2 2

Sr. Ser. School

17. 2011000503 St. Anthony's Girls TGT Hindi 1 1

Sr. Sec. School
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18. 2011000504 St. Anthony's Girls TGT Sanskrit 1 1

Sr. Sec. School

19. 2011000505 St. Anthony's Girls TGT N. Science1 1

Sr. Sec. School

20. 2009000251 H.M.D.A.V. Sr. Sec. School PGT Maths 1 1

Darya Ganj

21. 201000911 CPWD Water carrier 4 1 5

22. 2009000232 Rawalpindi Sanatan Chowkidar 1 1

Dharma Sr. Sec. S

23. 2010000253 S.D.Hari Mandir Girls PGT Home Sc. 1 1

S.S.S

24. 2010000254 S.D.Hari Mandir Girls TGT English 1 1

S.S.S

25. 2011000332 L.I.C Water Boy 15 21 2 8 46

26. 2011000765 L.I.C Water Boy 10 20 2 2 34

27. 2009000268 SGTB Khalsa Girls Water Woman 1 1

Sr. Sec. School

28. 2010000203 NDMC Apprentice 24 7 3 12

29. 2009000310 BHEL Pharmacist 2 2

30. 2010001010 BHEL Nursing 2 2

Assistant

31. 2010001507 HT Media Ltd. DGM 1 1

32. 2010000227 Institue of Hotel Mngt. Jr. Steno/Typist 1 1

& Catering

33. 2010001168 ESIC Water Carrier 1 1

Total 83 58 7 27 0 0 175
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DIRECTORATE OF EMPLOYMENT

GOVT OF NCT OF DELHI 5 SHAM NATH MARG, DELHI

PLACEMENT FOR THE FINANCIAL YEAR 2012

Month Req no. Name of Org. Name of post Placements

GEN SC ST OBC PH Exser Total

1. Jan.12 2011000724 LIC of india Waterman 35 7 42

2. Jan.12 2010000642 Raisian Bengali Labassistant 1 1

School

3. Jan.12 2010000643 Raisian Bengali PGT Bengali 1 1

School

4. Feb.12 2010000395 NDMC Safai Karamchari 787

5. March.12 2011001026 SGTB Khalsa Librarian 1 1

Sr. Sec School

6. March.12 2011001069 SGTB Khalsa TGT Punjabi 1 1

Sr. Sec School

7. March.12 2011001067 SGTB Khalsa TGT Maths 2 2

Sr Sec School

8. March.12 2011001066 SGTB Khalsa PGT Com 1 1

Sr Sec School

9. March.12 2011001065 SGTB Khalsa TGT Eng 1 1

Sr Sec School

10. March.12 2011001068 SGTB Khalsa TGT N. Science1 1

Sr Sec School

11. March.12 2011001208 SGTB Khalsa Assitnat Teacher2 2

Sr. Sec School

12. March.12 2009000266 SGTB Khalsa Assitnat Teacher 1 1 2

Sr Sec Sch

13. March.12 2009000268 SGTB Khalsa Water Women 1 1

Sr Sec School

14. Apr.12 2012000520 LIC of India Water Carrier 9 11 5 25

15. May.12 2012000557 LIC of India Water Carrier 63 10 11 84

Total 117 30 18 952
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DASTI

No. 9546/DHC/WRIT/D-3/2012

NDOII 17.7.2012 Dated 19-5-12

From

The Registrar General

Delhi High Court

New Bell.

To

Government of NCT of Delhi

Food and Supply Department

Vikas Bhawan, I.P.Estate, New Delhi

(through its Commissioner)

Reg : R.P. No. 305/12 & C.M. No. 6160/12

WRIT PETTTION (C) NO. 7866/2010

Dr. B.R. Ambedkar Akhil Bhartiya SC/ST Vikas

Sangathan (Regd.) .....Petitione/s

Vs.

Govt. of NCT of Delhi

Sir,

I am direeted to forward herewith for information and immediate

compliance/nccessary action a copy of order dated 14.5.2012 passed by

Hon'ble Division Bench of this Court in the above noted ease alongwith a

copy of memo of parties.

Please achnowledge receipt.

Your faithfullyd

BR/17.5.2012 A.O.J. (Writs)

for Registrar General
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI

Civil Writ No 7866 OF 2012

IN THE MATTER OF:

DR. B.R. AMBEDKAR AKHIL BHARTIYA SC/ST

VIKAS SANGATHAN (REGD.) .......PETITIONER

VERSUS

GOVT. OF NCT OF DELHI ........RESPONDENTS

MEMO OF RARTIES

DR. B.R. AMBEDKAR AKHIL BHARTIYA SC/ST

VIKAS SANGATHAN (REGD.)

Office at: Harijan Chopal,

H-Block, Opposite Senior Secondary School,

West Sagar Pur, New Delhi-110046

(through Sh. Ram Swaroop, National President) .........PETITIONER

VERSUS

GOVERNMENT OF NCT OF DELHI

Food and Supply Department,

Vikas Bhawan, I.P. Estate, New Delhi

(through its commissioner) ........RESPONDENTS

S.P. YADAV & VIKAS YADAV

D/543/82 D/469/08

ADVOCATES FOR THE PETITIONER

CHAMBER NO.4 CIVIL SUPPLY BUILDING

NEW DELHI TIS HAZARI COURTS, DELHI, 110054

NOVEMBER 15,2010 Mb. 9971920505
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IN THE HIGH COURT OF DLHI AT NEW DELHI

W.P. (C) 7866/2010

DR. B.R. AMBEDKAR AKHIL BHARTIYA SC/ST VIKAS

SANGATHAN (REGD.) ..........Petitioner

Through

versus

GOVT OF NCT OF DELHI .......Respondent

Through

Mr. V.K. Tandon, Advocate.

CORAM:

HON'BLE MR. JUSTICE SANJIV KHANNA

HON'BLE MR. JUSTICE R.V.EASWAR

ORDER (14.05.2012)

C.M. NO. 6161/2012

Exemption allowed subject to all just exceptions.

The application is disposed of.

R.P. NO. 305/2012

Issue notice to the petitioner/non-applicant returnable on 17th July,

2012.

The applicant will file a chart indicating the verification conducted by

them in respect of 19,750 card holders and their findings on the said

verifieation. They shall also indicate whether any action has been taken

against the departmental officers, who were responsible for filing of wrong

affidavit and giving wrong instructrions to the counsel.
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The applicant will examine whether the petitioner association can be

associated with the process of verification so as to ensure that genuine card

holders are duly served and are able to procure ration and kerosene oil Fair

Price Shops and depots. We may note that we are not inclined to accept the

submission of the applicant that the verification or application should have

been filed in 2008. That will not be aground to reject the registration/

stamping of the said cards.

Dasti.

SANJIV KHANNA, J.

R.V. EASWAR, J.

MAY 14,2012 NA

PAGE NO- 125, 126 D
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(Tobe published in Part IV of the Delhi Gazette Extraordinary)

GOVERNMENT OF NATIONAL CAPITAL TERRIITORY OF DELHI

DEPARTMENT OF WOMEN & CHILD DEVELOPMENT

1, CANNING LANE, K.G. MARG, NEW DELHI-110001

F 41(22)DSW-WCD/FAS/Sch. Amend/09-10/19874-884

Dated: 26 Nov 2010

NOTIFICATION

F 41 (22) DSW-WCD/FAS/Sch. Amend/09-10/: In supercession of

the NCT of Delhi Pension Scheme to Widows in the Age Group of 18 to

60 years Rules, 2007, Government of National Capital Territory of Delhi

is pleased to make the following rules for assistance to widows, divorced,

separated/ destitute or abandoned women.

1. Shart Title, Extent & Commencement:

1. These rules shall be called, The National Capital Territory of

Delhi Pension Scheme to Women in Distress in the age group

of 18 to 60 years Rules, 2010

2. They shall extend to the whole of the National Capital Territory

of Delhi.

3. They shall come into force from the current financial year.

2. Aims and Objective: To provide social security by way of finan-

cial assistance to windows, divorced, separated, abandoned, deserted or

destitute women in the age group of 18 to 60 year who have no adequate

means of subsistence and are poor, needy and vulnerable.

3. Definitions: Inthese rules, unless the contest otherwise requires:

(a) "Applicant" means a person making an application to the

authority prescribed under rule 5(ii) for seeking assistance.

(b) "Application from" means the form prescribed under these rules.
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(c) "Family" means children, unmarried, divorced or separated

daughters/ sisters, parents who are solely dependent on the

applicant.

(d) "Financial Assistance" means recurring financial aid from the

month next to the month of application under these rules till the

age fo 60 years or the  death of the person whichever is earlier.

(e) "Investigator" means an official appointed by the Department fo

Social Welfare/Women and Child Development under rule 6.

(f) ''Sanctioning Authority" means an officer appoInted under rule

6 to sanction the amount of financial assistance.

(g) "Women in Distress" means any widowed, divorced, separated,

abondoned, deserted/destitute women or victims of domestic

violence above the age of 18 till 60 years.

4. Eligibility: A woman in distress as defined in clause (g) of rule 3

shall be eligible for financial assistance under this scheme if.

(i) she has been residing in Delhi for more than 5 years preceding

the date of application,

(ii) Her family's annual income does not exceed Rs. 60,000/- (Rs.

sixty thousand);

(iii) she has a 'singly-operated' account in any Bandk for receiving

the payment through electronic clearing system.

(iv) she is not receiving any pension from Central Govt./State Govt./

MCD and/or NDMC or any other source for this purpose.

5. Application for Financial Assistance:

(1) A woman eligible under this scheme shall apply for the grant of

assistance in the prescribed appliction form which may be

obtained free of cost from the, District, area MLA/ MP, Financial

Assistance Section, Department or Women and Child
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Development, GNCT of Delhi, I, Canning Lane, K.G. Marg,

New Delhi- 110001 or downloadable from the websites of

Samajik Suvidha Sangam or Department of Women and Child

Development.

(2) The applicant shall submit the duly filled application form in

the office of the concerned District Social Welfare/ Women and

Child Development Officer, alongwith the following documents:

(a) proof of death of husband/ divorce decree/ separation

papers/ divorce proceedings/any other document which

establishes abondonment/ separation.

(b) for proof of death, the following documents shall be

admissible:

 (1) Deathcertificate issued by the Registrar, Births &

Deaths;

(2) Receipt issued by authority at cremation ground/

graveyard;

(3) Death certificate issued by the Hospital at the time

of Death;

(4) In case the death has occurred outside Delhi or in a

village with no receipt of cremation ground,

certificate of lacal prodhan of the vilage can also be

accepted;

(5) Post mortem report;

(6) Any other document which clearly establishes the

death of the husband, showing the time, date and

place of death.

(c) for divorced/ separated/ abandoned or deserted women,

any legal proceedings including reports in the police
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station, Crime against Women Cell, Famity Counselling

Centers (FCC), Delhi Commission for Women, National

Commission for Women, Mahila Panchayats shall be

admissible.

(d) proof of residence, which clearly shows at least five years

of residence in Delhi. Any one of the folowing documents

of any of the family members (as defined above) only

may be submitted for residence proof-

(1) Ration card;

(2) Voter card;

(3) Passport;

(4) Driving license;

(5) Birth certificate issued by MCD/Registrar-Births

&Deaths;

(6) Death certificate issued by MCD/Registrar-Births &

Deaths;

(7) Insurance policy document;

(8) Immunization card of  any family member;

(9) Medical records of treatment in Delhi;

(10) Electricity Bill;

(11) Water Bill;

(12) Telephone bill;

(13) Gas connection receipt;

(14) Bank passbook;



71

(15) Caste certificate issued in Delhi;

(16) Student I-card;

(17) Service identity card of public/ privale sector

company/ established concern;

(18) Property document;

(19) Any other document which clearly shows at least 5

years of residence in Delhi;

(e) Proof of age-any one of the folowing documents may be

submitted for proof of age.

1. Birth certificate issued by MCD/ Registrar of Births

& Deaths;

2. School leaving certificate of class last attended;

3. Matriculation/10th certificate;

4. Hospital discharge slip at the time of birth of the

child;

5. Driving license,

6. Passport;

7. PAN Card;

8. Ration Card;

9. Voter card;

10. Immunization card;

11. Age assessment medical certificate;

12. Any document issued by the Government/ Govt.

recognezed body stating date and place of birth;
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(f) all self-decleration by the applicant regarding her family

income as written in the from.

(g) All documents shall be self-attested

(h) the applicant shall also attach a recommendation from the

Member of Legislative Assembly of National Capital

Territory of Delhi/the Member of the Parliament of the

area concerned or a Gazetted Officer of the Central/Delhi

Govt. in support of his/ her application

(i) in case 'No Documentary Evidence' is available with the

applicant in respect of proof of residence, te following

shall be admissible:

(1) The inclusion of name of the person in the database

of the Samajik Suvidha Sangam

(2) The applicant may produce any of the two witnesses

from the following list in front of the DSWO/

DWCDO/any official deputed by the DSWO/

DWCDO or any official deputed by the DSWO/

DWCDO for the said purpose.

a. president or General Secretary of RWA of the locality

b. registered Shopkeepers/ Registered Doctors working

in the locality (with their registration number)

c. two neighbours of the applicant with their contact

details

d. registered women SHGs'/ Mahila mandals' President

or General Secretary or authorized signatory

e. ICDS Supervisors/ ASHA workers of the area

f. Gazetted Officer of the Central/ Delhi Govt.
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g. In case the applicants are emplyed in households/

shops etc. a letter from the employer about the

number of years the applicant has been working with

them.

(3) Along with the witness's statement, the relevant document

for proof of his photo identity, residence and length of

stay shall also have to be appended with the application,

clearly showing that the witnesses themselves have been

around in the same area for the number of years they

claim to have known the applicant.

6. Verification and sanction of assistance : The District Social Wel-

fare/ Women and Child Development Officer or Joint Director (FAS) shall

be the competent authority for verification and sanction of the payment

under the scheme. The competent Authority may satisfy him/ herself about

the contents of the application by creening the documents submitted, by

the applicant. In doubtful cases only, the Competent Authority may get the

verification conducted through the departmental investigators or other of-

ficials or anganwadi workers specially deputed for the purpose.

7. Quantum of Assistance and Mode of payment:

(i) The rate of assistance shall be Rs. one thousand per month per

head remitted to  the bank account of the beneficiary on a

wuarterly basis through ECS of RBI.

(ii) The assistance shall become payable from the month next to the

month of application.

8. Continuation of Pension : Every year, each beneficiary shall have

to submit a self-attested certificate about her marital status to the con-

cerned District Social Welfare/ Women and Child Development Officer for

continuation of pension.

9. Stopping of Assistance:

(i) The sanctioning authority shall have the right to stop payment
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of assistance if at any stage it is found that it was sanctioned on

furnishing of fake information or the conditions for which the

assistance was granted no longer exist.

(ii) If it is found that the assistance was sanctioned on furnishing of

false documents, penal action shall be initiated and appropriate

liability fixed against people furnishing false documents.

(iii) If a person resorts to professional beggined, i.e. if the person

has been apprehended and warned or any other proceedings

conducted by the court in this regard aginst him/ her, the

assistance shall be forfeited.

(iv) Assistance shall cease to be payable on the death of the

beneficiary and if the person dies before receiving assistance

for a particular period, the same shall lapse.

(v) The pension shall be stopped if:

(a) Awidow or divorcee remarrles.

(b) The separated/ deserted woman reconciles with ber

husband/partner or remarries.

10. Change of address :

(i) It shall be obligatory for the person receiving assistance to

intimate any change of address, alongwith proof, to the

Sanctioning Authority within one  month of such change.

(ii) Persons shifting to a place outside Delhi permanently shall not

be eligible for this assistance.

11. Appellate Authority : In case of any grievances, the applicant

may appeal to the Director, Department of Women and Child Development

for redressal of her grievances in this regard and his decision shall be final.
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12. Miscellaneous:

(i) The beneficiary who attains the age of 60 years shall

automatically be transferred to the Old Age Pension Scheme.

(ii) If any applicant has already teken assistance under the scheme

'National Family Benefit Scheme' she can still avail of assistance

under this scheme if tshe fulfills the other eligibility criteria.

(iii) Similarly, if the beneficiary is taking assistance under this

scheme, they can still apply for assistance under National Family

Benefit Scheme, provided the death of the primary bread winner

has happenned within the last one year.

(iv) The beneficiary of the scheme shall not be debarred fom seeking

assistance in the folowing schemes of finaccial assistance Ladli,

Jan Shree Beema Yojans, Widows' daughter marrige and/or any

other financial assistance schemes in existence the Department

of Social Welfare and Women and Child Development

simultaneously, provided she fulfills the norms.

(v) Areview and evaluation of the scheme as well as verification of

the beneficiaries will be conducted every three years.

(M.K.PARIDA)

Secretary, Social Welfare &

Women and Child Development
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(To be published in part IV of the Delhi Gazette Extraordinary)

GOVT. OF NCT OF DELHI

DEPARTMENT OF SOCIAL WELFARE

G.L.N.S. COMPLEX, DELHI GATE, NEW DELHI-110002

F3 (1)/FAS/UAPWD/DSW/06-07/880-1891 Date : 4.11.09

NOTIFICATION

In superecession of Delhi unemployment Allowence & Subsistence

Allowance Scheme for Persons with Special Needs  2008' published vide

notification no. F 3 (1) FAS/UAPWD/DSW/06-07/9164-174 dated 17 April,

2008, the Lt. Governor of the National Capital Territory of Delhi is pleased

to frame the following rules for assistance of the caregivers of children

with special needs and unemployed persons with disabilities.

1. Short Title, Extent and Commencement:

(a) These rules may be called 'Financial Assistance to Persons with

Special Needs,2009'

(b) These rules shall extend to the whole of the National Capital

Territory of Delhi.

(c) These rules shall come into force with effect from date of

notification

2. Aims and objectives:

1. To facilitate the care of children with special needs,

acknowledging the high cost of care giving

2. To facilitate training and employability of persons with disability,

so that they may fulfill their role and potential in society and

lead a life of dignity.

3. To help ensure survival of the person with special needs and

their family.
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3. Definition:  In this scheme unless the context otherwise requires,

(a) "Act" means the 'Persons With Disabilities (equal Opportunities,

Protecition of Rights and Full Participation) Act, 1995' (1 of

1996)

(b) "Applicant'' means 'a person with special needs' between o-

below 60 years of age, who has applied for the financial

assistance under this scheme or his/her parent(s), or the legal

guardian or spouse or and adult child of the person;

(c) "Application form" means form prescribed under these rules.

(d) ''Competent authority'' means the authority eompetent to sanction

the finaccial assistance under paragraph 6;

(e) "Family" means parents or if the parent (s) are not alive then

legal guardian in case of the minor, unmarried, unemployed

disabled person(s). In case of married desabled persons, it means

wife /husband and minor or disabled adult children solely

depandant on him/her.

(f) "Financial Assistance" means recurring financial aid till the age

of below 60 years or the death of the person, as prescribed in

these rules.

(g) "Guardian" means as defined in the 'Handbook on Legal

Guardianship' referrel to in 'The National Trust'

(h) "Investigator" means an official appointed by the Department of

Social Welfare.

(i) "Person with special needs" means a person suffering from not

less than forty per cent of any disability as certified by a medical

authority;

(j) "Disability" means-
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(i) Blindness : refers to a conditon where a person suffers

from any of the following conditions, namely:

(a) Total absence of sight; or

(b) Visual acuify not exceeding 6/60 or 20/200 (snellen)

in the better eye with correcting lenses; or

(c) Limitation of the field of vision subtending angle of

20 degree or worse;

(ii) Low vision : means a person with impoirment of visual

functioning even after treatment or standard refractive

correction but who uses or is potentially capable of using

vision for the planning or execution of a task with

appropriate asssistive device;

(iii) leprosy-cured : means any person who has been cured of

leprosy but is suffering from:

(a) Loss of sensation in hands or feet as well as loss of

sensation and paresis in the eye and eye-lid but with

no manifest deformity;

(b) Manifest deformity and paresis but having sufficient

monility in their hands and feet to enoble them to

engage in normal economic activity;

(c) Extreme phsical deformity as well as advanced age

which prevents him from undertaking any gainful

occupation, and the expression ''leprosy cured'' shall

be construed accordingly.

(iv) Hearing impairment : means loss of sixty decibels or

more in the better ear in the conversational rang of

frequencies.

(a) Locomotors disability : means disability of the
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bones, joints or muscles leading to substantial

restriction of the movement of the limbs or any form

of cerebral palsy.

(b) Cerebral palsy : means a group of non-progressive

condition of a person characterized by abnormal

motor control posture resulting from brain insult or

injuries occurring in the pre-natal, peri-natal or infant

period of development.

(c) Autism : means a condition of uneven skill

development primarily affecting the communication

and social abilities of a person, marked by repetiteve

and ritualistic behaviour.

(d) Mental retardation : means a condition of arrested

or incomplete development of mind of a person,

which is specially characterized by sub normality of

intelligence.

(e) Mental illness : means any diagnosable behavioural,

mood, thought, perception or cognitive disorder that

interferes with or limits a person's ability to live,

work, learn and participate fully in his or her

community.

4. Eligibility : The applicant shall be entitled for financial assistance

on the fulfillment of following conditions :

(v) The applicants shall be between the ages 0-60 years;

(vi) The applicant shall be a resident of the National Capital

Territory of Delhi for at least five years preceding the

date of submission of application;

(vii) The applicant should have disability not less than forty

per cent of any disability as defined under Section 3 (1)
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(b) above;

(viii) The applicant shall not have the annual family income

more than Rs. 75,000/- (Rupees Seventy Five Thousand

only) from all sources;

(ix) The applicant shall have a 'singly-operated' accpimt om

any Bank for receiving the payment through electronic

clearing system. This provision may be relaxed in the

case of minors, mentally challenged applicants or those

who come under the purvieq of Legal Guardianship as

per rules of National Trust.

5. Application for financial assistance:

(a) An application for financial assistance under these rules shall

be made on preser bed form, which shall be available from

GRC-SK, Deputy Commissiones Office (District Resource

Centre), the office of the District Social Wlfare Officer, area

MLA/MP, Financial Assistance Section, Department of Social

Welfare, GNCT of Delhi, GLNS Complex, Delhi Gate, New

Delhi or electronically downloaded from official websites of

Samajik Suvidha Sangam or Department of Social Welfare.

(b) The applicant shall submit the duly filled application form to

the concerned District Social Welfare Officer/GRC-SK/ DRC

Unit, alongwith the following documents;

(i) Proof of residence, which clearly showsat least 5 years of

residence in Delhi Any one of the following documents

of any of the family members (as defined above) only

may be submitted for residence proof-

(1) Ration card

(2) Voter card

(3) Passport
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(4) Driving license

(5) Birth certificate issued by MCD/Registrar- Births &

Deaths

(6) Death certificate issued by MCD/Registrar- Births &

Deaths

(7) Insurance policy document

(8) Immunization card of the family member

(9) Medical records of treatment in Delhi

(10) Electricity Bill

(11) Water Bill

(12) Telephone bill

(13) Gas connection receipt

(14) Bank passbook

(15) Caste certificate

(16) Student I-card

(17) Service identity card of public/ private sector

company/ established concem

(18) Freedom fighter identity card

(19) Pension document

(20) Ex-serviceman dependant certificate

(21) Property document

(22) Any other which clearly shows at least 5 years of

residence in Delhi
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(ii) A copy of disabolity certificate issued by the Medical

Board of the notified Hospitals of Govt. of NCT of Delhi

or Govt. of India.

(c) Aself-declaration by the applicant regarding his/her family

income & employment status as given in the form.

(d) All documents shall be self-attested in case of applicant

submitting their forms directly to District Social Welfare Officer

and by the GRC-SK or DRC Coordinators, if the application is

being made through GRC-SK/DRC.

(e) In case ' No Documentary Evidence' is available with the

aplicant in r/o proof of residence, proof of unemployment-

(i) The field staff deputed by GRC-SK Coordinator shall

record statements of at least two of any of the following

persons from the area about the applicant.

(ii) In case the applicant is applying directly to the District

Social Welfare Officer, in a similar situation, the applicant

will need t produce any of the two witnesses from the

following list in front of the DSWO/ andy officialdeputed

by the DSWO for the said purpose.

(a) Public representative such as MP of the area, MLA

of the area

(b) President or General Secretary of RWA of the loclity

(c) Two neighbours of the applicant with their contact

details

(d) Registered women SHGs'/ Mohila Mandals' President

or General Secretary.

(e) ICDS Supervisors/ ASHA workers of the area

(f) Gazetted Officer of the Central/ Delhi Govt.
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(iii) Along with the witness's statement, the relevant document

for the photo identity proof, residence and lenghth of stay

for the witnesses shall also have to be appended with the

applicantion, clearly showing that the witnesses themselves

have been around in the same area for the number of

years they claim to have known the applicant. This would

apply for all except Public representative such as MP of

the area, MLA fo the area.

6. Verification and sanction of assistance : The concerned District

Social Welfare Officer shall be the competent authority for verification and

sanction of the payment fo unemployment allowance on the basis of survey

report of GRC-SK/ DRC as also by screening the contents of the docu-

ments submitted. As a test check, in 5% of all cases submitted by the

GRC-SK/DRC or in doubtful cases, the Competent Authority may get the

verification conducted through the departmental investigators or other of-

ficials or Anganwadi workers specially deputed for the purpose.

7. Quantum of assistance & Mode of payment :

(a) Subject to the fulfillment of the provisions of the schems, an

allowance will be remitted quarterly in the bank account fo the

beneficiary @ Rs one thousand per month per head through

ECS of RBI

(b) The assistance shall become payable from the month from which

it is sanctioned.

8. In case of attaining employment/change of disability status of

the beneficiary:

(i) If the beneficiary accepts/ joins any employment, it will be

mandatory upon the beneficiary to inform the Competent

Authority within one month of attaining such a job, for

discontinuation of allowance.
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(ii) Similarly, if the disability level of the beneficiary becomes less

than forty percent, it will be mandatory for the beneficiary to

inform the Competent Authority within one month of change of

status, for discontinuation of allewance.

(iii) If the beneficiary fails to do so, the Competent Authority shall

have the right to recover the amount of allowance remitted

since the attainment of the aforesald employment/change of

disability status.

9. Stopping of the Finaccial Assistance:

1. The Competent Authority shall have the right to stop payment

of assistance, if at any stage it is found that it was sanctioned

on furnishing of false information or the conditions for which

the allowance was granted no longer exists.

2. Also, if the assistance was sanctioned on furnishing of false

documents, penal action shall be initiated and appropriate liability

levied against people furnishing false documents.

3. If a person resorts to professional begging, i.e. if the person has

been apprehended and warned or any other proceedings

conducted by the court in this regard against him/ her, the

assistance shall be forfeited.

4. Assistance shall cease to be payable on the death of the

beneficiary and if the person dies before receiving assistance

for a particular period, the same shall lapse.

10. Change of Address:

1. Te applicant shall intimate any change of address alongwith

proof of residence to the Competent Authority within one month

of such change.

2. Persons shifting to a place outside Delhi permanently shall not

be eligible for this assistance.
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11. Appellate Authority : In case of any grievance, the applicant may

appeal to the Director, Deptt, of Social Welfare for redressal of his/her

grievance in this regard. The decision of the Director shall be final.

12. Miscellancous :

(a) The beneficiaries who attain the age of 60 years shall

automatically be transferred to the Old Age Pension Scheme;

(b) If the applicant has already taken one-time assistance under the

scheme 'Financial Assistance to Socially and Physically

Disadvantaged Old & Infirm Persons' they can still avail of

assistance under this scheme if they fulfill the other eligibility

criteria;

(c) The beneficiaries of the scheme shall not be debarred from

seeking assistance in the following schemes of financial

assistance. Ladli, NFBS, Jan Shree Beema Yejana, Widows'

daughter marriage and or any other financial assistance scheme

in existence in the Department of Social Welfare and Women

and Child Development simultaneously, provided they fulfill

the norms.

(d) The Scheme would be reviewed and evaluated every three years.
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BY ORDER AND IN THE NAME OF

THE LT. GOVERNOR OF THE NCT OF DELHI

(Debashree mukherjee)

Secretary, Social Welfare

F3(1)/FAS/UAPWD/DSW/06-07/ 1880-91 Dated: 4/11/09

Copy forwarded for information to:

(v) Secretary to the Lt. Fovernor of Govt. of NCT of Delhi

(vi) Secretary to the Chif Ministen fo Govt. of NCt of Delhi

(vii) Sectetary to the Speaker of Delhi Legislative Assembly, Delhi

(viii) Secretary to the Dy. Speaker of Delhi Legislative Assembly,

Delhi

(ix) Secretary to the Minister of Food & Supply, Govt. of NCT of

Delhi.

(x) Secretary to the Minister Finance, Govt. of NCT of Delhi

(xi) Secretary to the Minister Industres, Govt. of NCT of Delhi

(xii) Secretary to the Minister Education, Govt. of NCT of Delhi

(xiii) Secretary to the Minister Health & Social Wlfare, Govt. of

NCT of Delhi

(xiv) Secretary to the Minister Urban Development, Govt. of NCT of

Delhi

(xv) Private Secretary to the Chief Secretary, Govt. of NCT of Delhi

(Debashre Mukherjes)

Secretary, Social Welfare
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WHO CAN APPLY FOR APPOINTMENT OF LEGAL GUARDIAN?

Under the National Trust Regulations, the following persons can ap-

ply for appointment of guardians before the Local Committee :

(a) The natural parents of the person with disability may apply

jointly for being apponted as the legal guardian. If for any reason,

one of the the perents is not there due to divorce, separation,

death or imprisonment, the other available parent will apply

singly and give the reasons as to why application  is made

singly. Proof as to one of the parents not being there is also to

be provided to the Committes. Some parents (or one of them)

may be too sick or infirm to be able to discharge any duties of

a legal guardian and in that case also, proof of such condition

must be provided to the Committee to enoble it to make up its

mind.

(b) If the parents are not alive or both have been imprisoned or are

incapable of discharging the duties of a legal guardian or are

themselves dependant on others, the application for guardianship

can be moved before the Committee by the siblings of the

person with disability. Even in this case, the siblings will have

to apply jointly and in the event of one sibling applying singly,

no objection letters may be procured from the other siblings and

submitted to the Committee. It will also be necessary to submit

the reasons as to why all the siblings are not submitting their

application joinly. Siblings include stepbrothers and stepsisters

also.

(c) In the absence of parents or siblings, any relative of the person

with disability can apply for appointment as his guardian. Such

relatives will have to be related to the person with disability by

blood adoption or marriage. Proof of such relationship will have

to be provided to the Committee.

(d) In case a person with disability has neither any parent, sibling

or relative, andy voluntary organization working in the area of
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the disabilities covered by the National Trust Act, 1999 and

registered with the National Trust under Section 12 of the said

Act may apply for the guardianship of such person with disability.

In such cases it is also open to an LLC to ask a voluntary

organization to apply for the legal guardianship of such person.

CRITERIA TO BE FULFILLED FOR APPLYING FOR

GUARDIANSHIP

All persons who apply for appointment of lgal guardianship must

fulfill the following criteria.

• They mest be more than 18 years of age on the date of the

application for guardianship.

• They must be citizens of India and not of any oter country even

if they may be persons of Indian origin.

• They must be of sound mind and are not undergoing treatment

for mental disorders.

• They should not have any record of criminal conviction and

generally be persons of good reputation.

• They should not be themselves dependant on others for their

living nor be destitute themselves.

• They should not be declared as insolvent by any Court of law.

• The Local Level Committee will look into all the aspects of the

applicant to satisfy itself that the applicant is a person fit enought

ot be entrusted with the duties of a legal guardian in the

circumstances of each case.
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Details of estimate submitted for projects of Signal Free Corridor from Vikaspuri to

Wazirabad on Outer Ring Road & From Prembari Pul to Azadpur on Ring Road.

S.No. Name of work Amount of Estimate

1. Comprehensice development of corridor (Outer Ring Road) Rs. 559.60 Crore

between Vikaspuri to meera Bagh.

2. Comprehensice development o corridor (Outer Ring Road) Rs. 423.05 Crores

between Mangolpuri to Madhuban Chowk.

3. Comprehensice development of corridor (Outer Ring Road) Rs. 421.79

between Madhuban Chowk to Mukarba Chowk.

4. Comprehensice development of corridor (Outer Ring Road) Rs. 633.17 Crores

and widening of NH-1 between Mukarba Chowk to

Wazirabad Chowk.

5. Improvement of Corridor between Mukarba Chowk to Rs. 200.27 Crores

Wazirabad Chowk. SH: C/o Parallel Road in Zone P-1 on

other side of Nallah from Sanjay Gandhi Transport Nagar to

Wazirabad Chowk.

6. Comprehensice development of corridor (Ring Road) Rs. 247.17 Crores

between Azadpur to Prembari.

Total Rs. 2485.05 Crores
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CPHEEO
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www.fs.delhigovt.nic.in)
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OFFICE OF THE COMMISSIONER OF FOOD AND SUPPLIES

GOCERNMENT OF NATIONAL CAPITAL TERRITORY OF

DELHI K-BLOCK, VIKAS BHAWAN, I.P.ESTATE, NEW DELHI'

(POLICY BRANCH)

Sub. : Circulation of latest Instructions for filling the application form and

eligibility criteria for PDS Outlets.

I am directed to forward the Instructions for filling the application

form and eligibility criteria for PDS Outlets, which have been amended

with the approved of the C.F.S for making use in future. A copy of the said

instruction is enclosed here with for information and further necessary

action at your end.

Encl: As above.

To

All Zonal Asstt. Commissioners

(HARISH TYAGI )

ASSTT. COMMISSIONER (P&S)

U.O No 12(5)/CFS (D) /99/Vol.III/377 Date : 13.7.____

INSTRUCTION FOR FILLING THE APPLICATION FORM AND

ELIGIBILIT CRITERIA FOR PDS OUTLETS:

1. Preliminary Requirements

(a) The applicant should have valied possession over the

premises in the area for which vacancy has been notified.

The shop should be of permanent nature and should no

have more than the door shutter.

(b) The premises (Proposed) should be located at a central

point which is accessible traffic and the size of the
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premises should be:

(i) 5(L)x3(B) x3(H) Meters : For Fair Price shop

(ii) 4(L)x3(B) x3(H) Meters : For K. Oil depot

(c) The premises should be on a minimum 15 Ft. road.

(d) The Land title of the premises whether owned or rented

should be clear.

(e) The applicant should not be below 18 Years and above 60

year of age on the date of the submitting application. In

case fo an Ex-serviceman the upper age limit shall be 6

year. The applicant should also attach a copy of authentic

document issued by the Govt./ Govt.agency.

(f) The applicant should have a minimum bark balance of

Rs. 50000/- which must be retained till finalization of

allotment

(g) The applicant should be financially sound.

(h) The applicant should be educted (having minumum

education qualification 10th pas enough to maintain books

of accourits.)

(i) The applicant should not be proprietor or partner of a

concelled FPS/K, Oil Depot should be connected in any

way with any FPS/K.Oil Depot cancelled prior to the da

application. The applicant should also not be proprictor/

partner of FPS/K. Oil Depot being run at present.

(j) The family members (as defined by Deptt. of Food &

Supplies from time to time) should not have any license

under Essential Commodities Act. 1955.

(k) The applicant should not have been convicted under the

Essential Commodities As 1955.
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(l)  In sase of FPS, no Atta Chakki should be in the adjoining

premises and the applicant should not have any license of

food grains, Wheat, Edible Oils or Sugar issued by

department.

(m) In case of KOD there should not be any Halwai shop,

Dhaba or any such fire hazard esuablishment in the

immediate proximity. The KOD should have adequate

number of fire extinguishers functional.

(n) The applicant should be a resident within the circle area

for the last one year where the vacancy is notified.

2. It is also notified for the information that other things being

equals. preference will be given to the applicant belonging

to:

(a) Physically handicapped (Not totally incapable in running

the PDS outlet).

(b) Ex-serviceman.

(c) Co-operative Sociery Nominated agency of the Govt. like

Kendriya Bhandar. DSCSC. DCCWS etc.

(d) Unemployed graduate.

(e) Women's self help group.

(f) Co-operatives Societies.

(g) Village Panchayat.

(h) Urban Local bodies and other Self Help Groups.

3. The application form obtained from the circle office should

be duty filled in and accompanied by the folowing supporting

documents:
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(a) An affidavit as per performa that the applicant has read

the terms & condition for the said license and promises

to abide by them.

(b) Self attested copy of documents in support of preferential

category or reserved category

(c) Proof of Identification.

(e) Proof of residence (Viz. Passport. Driving license,

EPIC,UID card etc.)

(f) Proof in support of educational qualification.

(g) Proof of legal possession business premises (Viz. Sale

deep, Rent agreement etc.)

(h) Proof of financial status (Viz. Copy of Bank statement of

account).

photo copy of all the above documents must be severed by

any gazetted officer/ Nota public Oath Commissioner area

MLA.

4. Those applicants who do not fulfill the conditions above, need

not apply.

5. Application will be submitted in the prescribed form obtainable

against payment of Rs. (Rupees Five Only), in the form of TR-

5 issued by the cashier of this Department.

6. Application not accompanied with any of the above-mentioned

documents will be summar rejected.
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(entitled)
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GOVERNMENT OF NCT OF DELHI

 Department for the Welfare of SC/ST/OBC/MIN.

B-Block, 2ndFloor, Vikas Bhawan, I.P. Estate, New Delhi

Website: scst welfare.delhigovt.nic.in Tele Fax No.23379513

YEAR WISE BUDGET UNDER PLAN SCHEME

Rs. in Lakhs

Year Approved Outlay

2002-03 2450.00

2003-04 3500.00

2004-05 4000.00

2005-06 4057.00

2006-07 3744.00

2007-08 4900.00

2008-09 4970.00

2009-10 4700.00

2010-11 4975.00

2011-12 25000.00
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SI.no. Assembly 2009-2010 2010-2011 2011-2012

Constituency

area under North West

Delhi Parliamentary

Constituency

Amount Develop- Amount Develop- Amount Develop-

Rs in Lacs ment Rs in Lacs ment Rs in Lacs ment

Work Work Work

1. Narela 130.81 3 269.26 7 - -

2. Burari - - - - - -

3. Timar Pur - - 49.94 1 83.72 3

4. Adarsh Nagar 26.91 2 - - - -

5. Badli - - - - - -

6. Rithala - - - - - -

7. Bawana 174.28 3 71.07 1 349.46 9

8. Mundka - - 36.32 1 22.46 1

9. Kirari - - - - - -

10. Sultan Pur - - - - 185.27 4

11. Mangol Puri 508.09 12 17.85 1 469.47 4

12. Rohini - - - - - -

13. Shalimar Bagh - - - - -

14. Shakur Basti - - - - - -

15. Wazir Pur - - - - - -

16. Model Town - - - - 6.66 1
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ACHIEVEMENT

COMPOSITE LOAN SCHEME UNDER SCHEDULED CASTES CATEGORY

YEAR TARGET ACHIVEMENT EXP.

(Rs. in lac)

2009-10 200 193 192.38

2010-11 400 267 265.00

2011-12 200 254 251.55

2010-13 (UP TO APRIL 12) 200 02 02.00

FINANCIAL ASSISTANCE FOR PURCHASE OF LVC/DLY UNDER SCHEDULED

CASTES CATEGORY

YEAR TARGET ACHIVEMENT EXP.

(Rs. in lac)

2009-10 50 21 46.59

2010-11 50 04 09.52

2011-12 50 - -

2012-13 (UP TO APRIL 12) 50 - -

BIG LOAN/INDUSTRIAL LOAN IN COLLABORATION WITH NSFDS UNDER

SCHEDULED CATEGORY

YEAR TARGET ACHIVEMENT EXP.

(Rs. in lac)

2009-10 10 - -

2010-11 10 - -

2011-12 10 - -

2012-13 (UP TO APRIL 12) 10 - -

EDUCATIONAL LOAN SCHEME UNDER SCHEDULED CASTES CATEGORY
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YEAR TARGET ACHIVEMENT EXP.

(Rs. in lac)

2009-10 15 - -

2010-11 15 - -

2011-12 15 - -

2012-13 (UP TO APRIL 12) 15 - -
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(ICDS)
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Website wcddel.in

ICDS General

Awaited

ICDS General Awaited
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WDM SANCTIONED FILE 08-09

Applicant Name Address Amount

Sudha 25 Mandoli 20,000

Usha Rani a-359/1877 Mandoli Extn 20,000

Bala GL-1 Ph-7 G No. 1 Shiv Vihar 20,000

Bala GL-1 Ph-7 G No.1 Shiv Vihar 20,000

Ramo X-5/5 G No. 8 Brahmpuri 20,000

Shanti A-2/445 Nand Nagri 20,000

Nikki Khshara No. 188-189 G No. 4 Sabali Khadda 20,000

Sumiti A-1/404 Nand Nagri 20,000

Prakashi 796 Budh Vihar 20,000

Devindri 1/3852 Bhagwan pur Khera 20,000

Ram Bati C-2/281 Nand Nagri 20,000

Kala Wati 79 Lok Vihar 20,000

Hasina Begum 235 G No. 12 Jafrabad 20,000

Sudha 25Mandoli 20,000

Raj Dulari B-19 East Gokalpur 20,000

Shanti 13 G No. 13 Ph-10 Shiv Vihar Karawal Nagar 20,000

Anaro B-700 G No. 21 Ashok Nagar 20,000

Shyam Wati A-3/294 Nand Nagri 20,000

Sahida Begum E-73/B-44 Sanjay Col Gokalpuri 20,000

Munni Devi D-3/395 Nand Nagri 20,000

Sudha C-43 G No. 6 Bhagirithi Vihar 20,000

Sonu C-3/88 Nand Nagri 20,000

Vidhya B-4/187 Nand Nagri 20,000

Indera Wati L-36 G No. 13 Brahmpuri 20,000
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Kamlesh D-29 East Gokalpur 20,000

Begmati D-17/553 Amar Colony East Gokalpur 20,000

Narayani Devi E-3/159 Nand Nagri 20,000

Phool Wati B-2/415 Nand Nagri 20,000

Chandra Devi A-58 Roshal Gali Joharipur 20,000

Leela Devi E-2/145 Nand Nagri 20,000

Sheela Devi 11/450 Mandoli Extn 20,000

Firoj Begum C-3/251 Nand Nagri 20,000

Samsheeda E-57/B-354 Sunder Nagri 20,000

Khatoon

Vidhya Devi B-5/135 Nand Nagri 20,000

Om Wati A-59 G No 1 North Chajjupur 20,000

Maya Devi E-4/85 East Gokalpur 20,000

Nikki Khshra No 188-189 G No. 4 Saboli 20,000

Noor Jahan G No. 16 Mustafabad 20,000

Tara Wati X-9/56 G No.10 Brahmpuri 20,000

Virma Devi E-87/282 Jhuggi Sunder Nagri 20,000

Prem Wati D-2/250 Nand Nagri 20,000

Kamlesh 1063 G No. 1 Mandoli Extn 20,000

Vidhya Devi C-1/29 Nand Nagri 20,000

Noor Jahan G No. 16 Mustafabad 20,000

Ram Jano D-7 G No. 10 Old Mustafabad 20,000

Chander Wati A-3/150 Ambedkar Col Joharipur 20,000

Jamana Devi 10 Johari Pur 20,000

Nanka Devi A-395 New Seemapuri 20,000

Ezaz Begum C-166 Bhagirithi Vihar 20,000
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WDM 09-10 SANCTION

Cno Name Address Amount

46/68 Maya Devi. No-47, Jagdamba Colony Jauhripur 20,000

46/68 Krishana Devi D-302, Gokal Puri 20,000

46/68 Gita C-101, Gno-4, Ganga Vihar 20,000

46/68 Bhuro Devi E-5/100, Est gokulpur 20,000

46/68 Rojo D-540, Gokulpuri 20,000

46/68 Mansha Devi 198 Kardam Form Jauharipur 20,000

46/68 Saroj Sharma D-128 Gno-11, Bhagirath Vihar 20,000

46/68 Geeta No-52, Gno-1, D-Block mandoli Vistar 20,000

46/68 Pushpa 68 Mandoli Vistar Susheela Garden 20,000

46/68 Omwati No-200, Vill Mandoli 20,000

46/68 Devki Devi C-244, Gokulpuri 20,000

68 Vijay Devi F-440 G No. 8 Ganga Vihar 20,000

68 Vijay Devi F-440 G No. 8 Ganga Vihar 20,000

68 Kamlesh 381 Mandoli Extn 20,000

68 Nitesh Devi B-30 Kardam Foram Joharipur 20,000

68 Sumitra Sukla A-33 G No. 4 Bhagirithi Vihar 20,000

68 Jaipali B-95 Bhagat Vihar Karawal Nagar 20,000

68 Raj Devi B-3/368 Nand Nagri 20,000

68 Ganga Devi B-6/224 Nand Nagri 20,000

68 Manju Singla 1240 Kachi Pura Nand Nagri 20,000

68 Shanti Devi D-928 Harish Vihar 20,000

68 Satya Wati Dev A-722/16 Mandoli Extn 20,000

68 Shanti 238 G No. 2 Vill Saboli 20,000

68 Bharpai 228 G No. 2 Vill saboli 20,000
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68 Jagirti 353 Vill Mandoli 20,000

68 Rumali B-1/355 Nand Nagri 20,000

68 Kanta Devi D-1/229 Nand Nagri 20,000

68 Savitri D-8/102 East Gokalpur 20,000

68 Prakashi E-615 East Gokalpur Amar Colony 20,000

68 Roshni Devi A-4/422 East Gokalpur 20,000

68 Sudesh Gupta A-16/2 G No 1/2 Ph-1 Bhagirathi Vihar 20,000

68 Shanti Devi B-184 Bhagirithi Vihar 20,000

68 Bunda Devi A-248 Gokalpuri 20,000

68 Basanti Devi E-56 Bhagirithi Vihar 20,000

68 Maya Devi Vill Joharipur 20,000
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WDM SANCTION 2010-11

Cno Name Address Amount

68 Jagbiri A-81, Johtipur 20,000

68 Beewati 153, G.No 5, Mandoli Ext 20,000

68 Malti D-298, Gokal Puri 20,000

68 Nanhi Bai A-547 Gokal Puri 20,000

68 Shakuntla 136, G No 2, Johripur 20,000

68 Shanti 1139, Johripur 20,000

68 Sheetlo A-8/651, Gokalpur 20,000

68 Izazan 860, Mandoli 20,000

68 Ramwati Ju-160, G No 11. Bhagirathi Vihar 20,000

68 Raj Bala B-189, G No 3, Bhagirathi Vikar 20,000

68 Kusumlata C-122a, G No5, Ganga Vihar 20,000

68 Meena C-11, Mandoli 20,000

68 Angoori A-25, Mandoli 20,000

68 Kamla C-97, Gokalpuri 20,000

68 Kamla C-97, Gokalpuri 20,000

68 Saroj 350, G No 19, Harsh Vihar 20,000

68 Indira A-67/1, G No 1. Johri Pur 20,000

68 Jaimantri D-2149, Johripur 20,000

68 Harisha Chau D-1/12, G No 1, Mandoli 20,000

68 Shakuntla B-28, Mandoli Village,  Pratap Nagar 20,000

68 Suresh 86, Sushila Garden, Mandoli 20,000

68 Suhagwati E-110/12, Bhagirathi Vihar 20,000

68 Premwati E-73/B 141, Gokalpuri 20,000

68 Munni B-225, B-225, Johri Pur 20,000
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68 Rewati E-57, G No 4, Bank Colony 20,000

68 Sujata 152. G No 3, Johripur 20,000

68 Saroj E-73, G No 3, Bhagirathi Vihar 20,000

68 Ganga Devi C-2/347, Nand Nagri 20,000

68 Parwati C-106, Gokalpuri 20,000

68 Vidhya Devi A-5, G No-2 Ram Vihar, Johripur 20,000

68 Kapuri C-243, Pratap Nagar 20,000

68 Shanti 625, G No 12, Mandoli 20,000

68 Amarwati E-192, Johri Pur 20,000

68 Neetu A-350, G No 5, Meet Nager 20,000

68 Omwati 264, G No 6, Meet Nager 20,000
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WDM 2011-12 SANCTION

Cno Name Address Amount

68 Manju 132, Shakti Garden 20,000

68 Lokesh 10b. G No 5, Maujpur 20,000

68 Kamlesh 305, Gno 16 Mandoli 20,000

68 Bimla 23, G No-2, Mandoli 20,000

68 Triveni 215, G No-4, Mandoli 20,000

68 Manju 69, Johri Pur 20,000

68 Sumitra A-2/339, Harsh Vihar 20,000

68 Aasha A-299, G No-2 Meet Nager 20,000

68 Jagwati 455, East Gokalpur 20,000

68 Ramwati B1/259/7, Harsh Vihar 20,000

68 Shakuntla 136/2, Johri Pur 20,000

68 Premlata 229/1. Tunda Nager 20,000

68 Nisha Devi D-270, G No 8, Gokalpur 25,000

68 Leelawati 572-573, Gokalpuri 25,000

68 Ram Rati 17/555, G No 17, Goklapur 25,000

68 Vimla Devi 888, G No 14, Mandoli 25,000

68 Bala Devi 97. Wast Gokalpur 25,000

68 Nirmala Devi 423, G No 4- Gokalpur 25,000

68 Mithlesh 187, Sushila Garden Mandoli 25,000

68 Pinki 889, G No 19, Harsh Vihar 25,000

68 Darshan 82, Johri Pur 20,000

68 Kailasho B-90, Johripur 20,000

68 Durgesh A-47 G No 2, Johripur 20,000

68 Durgesh A-47 G No 2, Johripur 20,000
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68 Hajra Degam 270 G No. 10, Bhagirathi Vihar 25,000

68 Geeta Devi 211, G No 4, Ganga Vihar 25,000

68 Pushpa A-14, G No 2, Johripur 25,000

68 Hemlata A-142, Indra Vihar 25,000

68 Ashrafi Aj/295, Harsh Vihar 25,000

68 Devki Devi 15, Ekta Gali, Johripur 25,000

68 Sarala Devi 421/1600, G No 9, Mandoli 25,000

68 Krishna Devi F-233, Ganga Vihar 25,000

68 Janki A-332, Gokaklpuri 25,000

68 Kusumlata 4/73, East Gokalpur 25,000

68 Hemlata 308, Gokalpur 25,000

68 Shimla D-179, G No 1, Mandoli Ext 25,000

68 Aziz Bano C-53, G No 10, Old Mustagabad 25,000
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pomp and show 

Three Eye Infotech Company

employ



180

publicize

including Information Technology Secretary 

colleagues,

Three Eye Infotech Company

re-

establish unfortunately 
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they are

very ordinary people. 

on behalf of those 400

families 

nobody bothered in the Government to look

after their interest.
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 X X X X

X X X X
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 Sir, I object to this and this

must be removed immediately from the records.

Sir, I object to Chief Minister's remarks.

I object to Chief

Minister's remarks.
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(XXX) 
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under hand

method
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there is no

rotation Lt. Governor contrary 

Constitution composition
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This will prove to be fatal to your party
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inflation rate inflation

rate 

useless expenditure avoidable expenditure

evaluation financial

status 

Non Plan Expenditure 13380 

comparative

Non Plan Expenditure

Non Plan Expenditure 54

Financial
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proudly 

which is 250 percent increase over the previous plan which ordinary

person may not believe at all. 

that stands nowhere as compared to 250 percent increase.

as compared to rest of the states.

comparison

sectoral allotment
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Minor Irrigation 
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you will be

surprised to know,

Other Administrative Services. 

glaring example
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only good things done. 

financing

Central Assistance 

proudly negligible

assistance 
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debt trap

financial status

construction of flats by Delhi Government for rehabilitation of slum

dwellers,

in-situ regularization of jhuggi-jhopris,

not even a single flat has been allotted to jhuggi wallas,
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that clarifies this.
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necessary recommendation is being made to the Government of India,

Government shall provide

six hundred rupees per month cash trensferred to vuinerable

househalds no covered by BPL and AAY Food Cards."

Have you identified?

below povery line 

you

must clarify 

clarification 

it needs much more clarification
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Kerosene Free City,

PNG

eye-wash they

cannot afford cylinders. eye-

wash

it is surprising.

indecisiveness
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They have paid the total

money, total tax to the Government. total transactions illegal

expansion programme existing

Super-speciality Hospital, Janak Puri

sanction
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Super-speciality Hospital 

We have miserably failed that we connot run the hospital

at all.

this mere has been converted into a simple dispensary to

serve only OPD patients,

equipments credibility
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terms and conditions 

Deen Dayal Upadhyay Super-speciality

Hospital, Janak Puri

Point Number 70 of your Budget Speech,

regularization of

unauthorized colonies. This is the field where you have miserably

failed. Each one of the residents of the unauthorized colonies is totally

annoyed with you because you have misled them. You hav deceived
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them.

unauthorized colonies

under my signatures statement 
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Sir, I am so sorry is being carried away

by, I don't know, what emotions. Either there is lot of words for him

or lot of facts with him.

I am sorry, I am terribly

sorry..

 I am sorry, you have mistaken it. 

Please, I will give a reply later on but I can tell you that

he is totally misleading the House and using words which are not

Parliamentary at all. 

please, take those words back. I would request you, Sir, that

these words should be deleted.

Let me explain.
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Sectrary (Urban

Development), Principal Secretary to CM and CEO(Water)

they were adamant.

Let me complete it.
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This is too much.

Let me have my

say.

Secretary, (UP)

Wrong, wrong, wrong.

Sir, I am sorry, Please don't
insinuate. There can be delays for many reasons which you also know
that........
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This we have discussed many times here.

But, to indicate and to allege that a scam, is taking place,

I object to this very strongly. There is no scam whatsover. Every thing

that our Governement does is out in the open.

Sir, I will prove it on the Floor of the House,

if they permit me.

You bring the papers and tell us where the scam is. We

will look into it. You give us the papers, you give us the facts and

then, we will ourselves have an enquiry conducted. You have never

said this before. Today, yes, it has taken much longer. You bring the

paper, we will take action. Sir, we have always had this attitude that

we will take...

No, no. Delays were there, yes, but there is no scam.
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Sir, Ministers have no right to intervece.

Sir, it is

because of cost escalation, not because of a scam. It there is a scam,

please give us the papers. Cost escaltion is something different.
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XXX

XXX

 XXX

 XXX

XXX

XXX
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XXX

XXX

XXX

XXX

XXX

XXX

XXX

XXX

I bring the House in Order.
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XXX

please bring the house in order,
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BRT has

not been as successful as we thought it would be. Therefore we are

not going to start any BRT till we clear it.

Thank you Madam.
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congratulate 

this is the best thing that has happened. But for political reason

you have them. Carry on. But not lie please. We will not tolerate

misconceptions and misinformation.

I am not intrrupted by the minister like this.
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We are not responsible for that.

 

Mis-management
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understanding

What were the

reasons for it?

handicapped fully handicapped fully handicapped

as medicine, I

therefore demand that those who are Kidney transplantees. They

should be declared as fully handicapped. Already three States have

done it. including Bihar Kidney transplantees fully

handicapped 

situation gravity 

fully handicapped 
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handicapped

handicapped I

simply demand that Kidney transplantees, I made a humble request.

Kidney transplant
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advertise 

fully handicapped 

Kindney transplantees fully handicapped 
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